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To,

Sub:-

Ref:-

Sir,

Me

with reference to the above, I am directed to inform you that shri Ito Basar,
District & sessions Judge, Bomdira, west Kameng District, Arunachar pradesh has been granted
15 (fifteen) days earned reave w.e,f. 09.01.2025 to 22,or.2o2s, arong with station
leave permassion w.e.f. o8.01.202s to 22.o1.2o2s, subject to the submission of his reave
application in the prescribed format as well as a copy of the Leave Admissibility Report in the
Itanagar Permanent Bench. He is to hand over charge to the CJM-cum-civir Judge (sr. Div.),
Bomdila before proceeding on leave.

Yours faithfully,

sdl'
JT. REGISTRAR ruIGI!-ANCE)

THE GAUHATI HIGH COURT AT GUWAHATI
(HIGH COURT OF ASSA 14, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

No.Hc.vrr-2u2o08(ft.)/ 6r tA
Smti Jayashree Bora,
Joint Registrar (Vigilance),
Gauhati High Court,
Guwahati.

The Deputy Registrar (Admn.),
Gauhati High Court,
Itanagar Permanent Bench,
Arunachal Pradesh. lt"

Dated Guwahati, $ January, 2025.

Earned Leave.

Your letter No.HC(IB)-VIG/0 U 2024 I 1B6t-24 Dated 19. 12.2024.

o No.HC .Ytt-21t 2008(ft.Y (( -(+ IA, dated ) o7-ot-1o"=SCopy to:

1. Shri Ito Basar, District & Sessions Judge, Bomdila, West Kameng District,
Arunachal fuacrsh.

._/ The Project Manager, Gauhati High Court.

ERE RAR IGI


